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Order delivered on 15.1.2018
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R. VARADHARAJAN,
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For the Petitioner /applicant : Mr. Manoj Kr Garg, Advocate

Mr. Siddhartha Patra, Advocate
For the Respondent/Corporate Debtor : -

For the Intervener

Ms. Lakshmi Gurung, Standing Counsel,
Income tax Department.

ORDER

Learned Counsel for the Applicant is present. In compliance to the
previous directions passed by this Tribunal on 09.1.2018, Ld. Counsel for
the applicant represents that necessary compliance in relation to the filing
of the Certificate as issued by the Chartered Accountant in relation to filing
of the list of shareholders and Creditors of both Transferor and Transferee
companies has been filed vide diary No.288 dated 11.1.2018.

Taking into consideration the said representation and as the matter has
been heard in detail during the last hearing and it was only posted for the
above compliance, order in the matter is reserved.
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